
l]llFoRli'l'H[i HON' l]Lli I\A'l'lONA[-, (;ltlil]N'l'RIBtJNAl,

IiAS'l'liltN ZON ll lll,lNc[{, K()LKA'I'A

0.A. N0.7l ()F 21)23

l.}. S. Sabou

A pp licarrt( s)

Vl:l(SLIS

Ll rr i()n l'crt'itory ol' A ttclrtttrurt & N icobut'

lslattds & Ors

. . ...lte spontlcttts

AFt-lDAVlT lN COMPLTANCE Ot"l'Hli OltDljll DA',l'BD 25109/2024

AND ORDER DA'I'IID 25/I I/2024 PASSED IN ORICINAL

APPLICATION NO. 7l Ol'2023. liY l'til,] l.toN',llt,li NA'|'|ONA1,

CITEEN TITII]UNAL. BAS'I'EITN ZONI{. KOLKA'I'A.

l, [)r. Jatincler Sohal, son ol'Shri. Jagclish, agccl 35ycars, lrolding the post ol'

Membcr Sccrctary, Anclarnart ancl Nicobar lslands l)ullutitrn ('untrol

('onurrittec, lhcrcittulicr tu bc t't: lL'rrecl as "AN l'('("'), l)e partr)lcnt ()l'

Scicncc & 'l'cchrrrrkrgy, Atrrlatttutt atttl Nicoblr Aclrttittistratiotr, lruving its

olllcc at Dullygunj, Sri Vijaya l)urarn, rlo hclcby solcurtly allirrn and stirtc

t.rn oath as uncler that:

l. I anr thc Mcrubcr Scct'ctary ol' Arrtlarnatr & Nictlbal l)ollutiorr

Control Cornrnittee, being the l{esponclcnt No.0l irt the prcsent application.

larn wcll conversant rvith the lacts and circunrstances ol'the instant casc. I

havc pcrusccl ancl vcril'iccl thc ollicialorclcr, and having unclerstoocl thc

clirections issuecl by the I lon'blc National Orecn 'l'ribunal, liastcrn l.t;ne ,

Kolkata (hereinatier to be rel'errecl as "NC'1"') in the orcler clatccl 2510912024

h'
rJ:'a:

, iJisij-tr
.rrofYi

l-:rf

iJr

{',i
s

ncl order dated 25llr1J2024 in Original Application No,7l ol'2tJ23, I an't

1328



l,

col'npctcnt to ancl I arn uutlrot'iz.cd to sigrr und lllirnr this ul'lirlavit orr trclrull'

ol'thc l{espondent No. 0 1.

2. 'l'hat this llon'ble'l'ribunal by Ordcr clatccl 25-09-2024 in O. A No.

7l of 2023 with respect to l)ara 2, elirectccl to l'ilc cun'cnt status ol'tlrc

recornrnendations nradc by the Joint Cornurittcc in its lnspcction ltcpt-rrt

dated l7-09-2023. A tnre copy ot'the Orcler datetl 25-09-2024 passecl by this

Hon'ble'l'ribunal in O.A No.7l ol'2023 is anne.xed ancl rnarketl hcreto as

Annexure-l.

3. 'l'hat in response to the reconrrnetrclutitlns rnaclc by thc C'onrnrittcc,

ancl basecl on the rcplics t'cccivecl liottt thc Ollicc ol' the l)eputy

Cornnrissioner li.rr Nortlr & Middle Anclatuatt and Ollicc ol'thc Assistant

Cornrnissioncr lSettlculent), South Anclatttart, ulotrg witlr inlirltrral.ion liorrr

thc Oll'icc ol'tlrc'l'clrsiklar, Sotrtlr Arrrliullun, tlrc Antlanrurr & Nicotlar'

l)ollutit.rn ('urrtrol ('onrrrrittcc is ltcrcby attttc.rirrg a corrrpilcd tabulatcr,l rcport

of'the intbrrnation receivecl liorn the albrementitrrted districts. A copy ol'thc

tabular staternenl., along with the reports lrorn North & Middle Andanun,

South Anclarnan [)istrict, ancl the'l'ehsilclar otlice, is annexecl ancl rnarketl

hercto as Annexure-2r2Ar 213, attd 2C.

4. 'l'hat it is hurnbly subrnittecl that the ollicc ol' the answering-

de"ponent will t'ile aclclitional reply/rcport it thc samc is required or this

l.lon'ble'l'ribunal clirccts lirr thc surnc.

5. ln tlrc liglrt ol'thc lirctull circuurstunccs stutcd ubovc, this Ilon'blc
'l'ribunal tnay bc plcuscd t() puss i.rpprul:r'iutc Ordcr as dccrrrcd lit und prupcl'

and thus rcttclcr justicc.

o
lilr()NliN'l'

2329



.i

t,
V l'l lt I l'"1 A'l'l0N

what is statccl hcrcirr is tt'uc illd corrcct to tltc best ol' ttty ktttrrvlcdgc,

inlbrtnatiort ancl bclicl, ancl I believc thc sarnc ttl bc truc'

It
Solenr.rly alljrrnecl at Sri vijayu l)urunl on 4g cltry ()l' Ji,tt'lLltl rY, 2025 .

Dlil,oN liN'l'
Mrnr t),tr Socr!t etY

Pollut ron Control Comm itte.r
Andaman & N icoh nr ls lanrJs

Dol lygun j, port B I a ir

ldentiI Me
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{
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Affir;'ne d b*fci -? tns af!:sr ti:e c(}n't#fiiS
!flfs.re re,Jd GVe & e.{6}$fri'iir:l*C in
s irnpf e,.,EA$1,.[.. . . . .

{
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Item No.10 Court No. 1

BEFORE THE NATIONAL GREEN TRIBIINAL
EASTERN ZONE BENCH, KOLKATA

(THROUGH Pr{YSICAL HEARING WITH HYBRTD MODE}

Original Application No.7 I / 2023 I EZ
(Earlier O.A. No.357 /2023/EZ\

P.S. Saboo Applicant(s)

Versus

Union Territory of Andaman & Nicobar Islands Respondent(s)

Date of hearing: 25.09.2024

CORAM: HON,BLE MR. JUSTICE B. AMIT STIIALEKAR, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : None

For Respondent(s) : Mr. Surendra Kumar, Adv. for R-1 (in Virtual Mode),
Ms. Amrita Pandey, Adv. for R-2 (in Virtual Mode)

ORDER

1. Case called out. No one is present on behalf of the Applicant.

2. In the Inspection Report dated 17 .O9 .2023, certain

recommendations have been made. Mr. Surendra Kumar, learned

Counsel appearing (in Virtual Mode) for the Respondent No. 1,

Andaman & Nicobar Pollution Control Committee prays for one

week time to file current status with regard to the

recommendations of the Committee.

3. Time as prayed is granted.

4. List on 25.1L.2O24.

B, Amit Sthalekar, JM

September 25,2024,
Original Application No.7 I / 2023 / EZ
(Earlier O.A. No.357/ 2O23 / EZ)
SKB

1

Dr. Arun Kumar Verma, EM
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Item No.09 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLI(ATA

ITHROUCH PITYSICAL HEARTI{G WrTH ITYBRTD MODEI

Original Application No.7 I I 2023 / EZ
(Earlier O.A. No.357 I 2023 I EZ)

p.S. Saboo Applicant(s)
Versus

Union Territory of Andaman
& Nicobar Islands ResPondent(s)

Date of hearing: 25.11.2024

CORAM: HON'BLE MR. JUSTICE B. AMIT STTIALEKAR' JI,DICIAL MEMBER
HON'BLE DR. ARI'N KI'MAR VERMA, EXPERT MEMBER

For Applicant(s) : None

For Respondent(s) : Mr. Surendra Kumar, Adv. for R- 1,

Ms. Amrita Pandey, Adv, for R-2 (in Virtual Mode)

ORDER

1, Case called out. No one is present on behalf of the Applicant.

2. This Court vide its order dated 25.09.2024 had directed the

Respondent No.1, Andaman & Nicobar Pollution Control Committee

to lile current status with regard to the recommendations made by

the above mentioned Committee. No affidavit has been filed

bringing on record the r:urrent status.

3. On the request of Mr. Surendra Kumar, learned Counsel who is

present in Court on behalf of the Respondent No.l., Andaman &

Nicobar Pollution Control Committee, we grant one last chance to

the Andaman & Nicobar Pollution Control Committee to file its

aIfidavit. In case the aflidavit is not hled by the next date fixed, the

Member Secretary of ihe Pollution Control Committee shall be

present (in Virtual Mode) with his explanation,

1
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4. Llet on 31.O1.2025

November 25,2024,
Original Application No.7 | / 2023 / EZ
(Earlier O,A. No.357/2 023 I EZI
OM

B. Amtt Sthalekar, JM

Dr. Arun Kuaar Verma, EM

2

a
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ANNEXURE.2

BEFORE 1'}IE IION'BLE NATIONAL GREC,N I'RIBUNAI.

EAS'I'ERN ZONE BENCII, KOLKA'I'A

o.A. N0.71 01, 2023

P.S. Saboo

.Applicalt

VURSUS

Union'lcrritr.rry ol'Andarnatr & Nicobar lslarrds & Ors

Itespontlcrrts

CURREN'I'S'I'A'I'US REPOR'I'O]''I'HE RECOMMENDA'I'IONS OU'I'I,IN1]D BY'I'}If
JOtN't' COMMl',f'l'UE CONS',I'l'l'U1'ED rN O.A. 357 Ol' 2023- Nc',l' (SZ), tN ',l'HE

MA'l"l'ER Ol.' P.S. SAB0() VS UNION 'I'ERRI'I'ORY Ol'ANDAMAN & NICOBAR

ISLANDS., lN COMPLIANCE Ol'l'llEHON',Bl.E NA',t'tONAt, CREEN ]'RIBUNAt.,

EASTERN ZONE, KOLKATA- ORDER DA't'f,D 25t09t21124 PASSED lN ORICINAL

APPLICA',I'ION NO.71 0F 2023

Placc: Sri Vrjaya Puraur

Datel 28-01-2025
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Current Status Report of The Recommendations Outlined hv The .loint Committee, in the
mattcr Of P.S. Sahoo Vs Union Territory of Andaman & Nicohar Islsnds.In Compliance of
Thellon'hlc National Green Trihunal, Eastern 7,one, Kolkata- Order Dated 2510912024
passcd in Original Application No. 7l Of 2023.

l. Backsround:

Thc IIon'ble National Grcen Tribunal (NGT). Principal Bcnch, New Dclhi vide order
dated 29.05.2023 constituted a Joint Committee comprising State PCB, Regional Officer,
MoEF&CC, Kolkata and Andaman & Nicobar Coastal Zone Management Authority who
shall visit the site, collcct rclevant information and submit a factual as well as action
taken reporl, ifany.

Fu(hcr, vidc Hon'ble NGT Eastern 7-nne (P,Z) ordcr dated 05.09.2023 in O.A. No. 7l of
2023 grantcd timc for filing the Committcc Report on affidavit. In this context, The
Inspcction Report datcd 17-03-2023 was filed before this tribunal and vide Order dated

25-09-2024, the IIon'ble Tribunal (EZ) enquircd regarding thc current status report on

thc hasis of recommendations outlincd by the .loint Committce's lnspection Report.

2. Recommendations of the Committee:

The Committee's Report proposcd eight key rccommendations, which were forwarded to

thc Deputy Commissioner's Office (North & Middle Andaman District) and the

Assislant Conrmissioncr's OlTicc (Selllcmcnt. Soulh Andarnan District). Aflcr rccciving
fcedhack from thcsc ofl'ices. thc Andaman & Nicobar Pollution Control (lommittec

(ANPCC) has summarized the currenl slatus in the tahle below:

NOR'l'H & MlDDl,E ANDAMAN DIS'tRlC'l':(A copy received from O/o Deputy
(lommissioncr. N & M Andaman is anncxed as Annexure' 2A)

S.No. Currcnt Status/Action Takcn Repott

Rccommcndations

of thc Committee

lIa ri n aga r Panchawati Madhupur &

Shyamnagar

I Although no

violations were

observed during the

sitc visit, quarterly

rcview o[the quarry

and stone crusher

operalors should bc

donc. In casc lhcrc

is any finding

whcre non

compliancc of

rcgu lal ions is

obscrvcd.

F,nvironmcntal

(lompcnsation,

based on

nrcthodology givcn

The quarterly

review of the

quarry site

situated at

Ilarinagar has

been done.

Ilowever. no

violation has

bccn observed

during the visit.

At prcscnt only

onc leasc holdcr

namcly M/s

Gcncral

Manager

(Project),

NHIDCL, Port

424x7 CCTY

camcra with

wi-Fi

connectivity

and an inverter

has been

installed al the

nrain entrancc

of the

Panchawati

Quarry site.

Thc system,

cquippcd with

a DVR, is

monitored by

staff a.ssigned

on a rotational

The quarterly

review of the

quarry sites

located at

Madhupur and

Shyamnagar

villages has

becn conductcd.

Currently, no

quarry sites arc

opcrational at

thcse locations

undcr the

Diglipur Tehsil.
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by CI'CB should bc

irrrpuscd. Rcpcatctl

violations of' thc

nornrs should rcsult

into blacklisting ol'

thc unit.

Illuir is opcrating

thc quarry site

bcaring sitc No.

4/l,l | -l;.,

llarinagar. Stcps

arc bcing taken

to rrruintain 45-

dcgrcc angle and

extraction is

contined more

towards centrc

region.Huwever,

strict instrur:tiorr

has been issued

to quarry leasc

holder to adhcre

with the lrorrrrs

atrd rcgulaliorrs

giverr by CI'CB.

basis. 'l'his

sctup is irr

pluce to cnsurc

the proper

ruronitoring ot'

quarry

activitics, with

a spcuilic

lbcus on

adhercnce to

extractiorr

lirrrits arrd thc

prcvellti()n ol'

unauthorizcd

nriuirrg.

A reccrrl

quartcrly

rcview was

conductcd at

thc I'anchawati

Quarry,

rcvcaling ntl

violations ot'

crrvirtrtunctrtal

nornrs. 'l'he

leascho ldcr

has been

instructed to

nraintain

cornpliance

with the

prescribed 45-

dcgrec' sl,.rpe

lbr excavatiorr

arrd adhcrc

stlict ly tr.r thc

rcgulatiols set

lbrth by the

('cntral

I'ollution

Control tloard

(cPCB).
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2. Strengthening

Monitoring

mcchanisms: Apart

frorn suhmission of

SPM test rcsulls in

the quartcrly reporls

submitted hy thc

Stonc cnrsher units.

an indcpendcnt air

quality rnoniloring

station slrould he

inslallcd in thc

vicinity of thc

quarry sitc for cross

verificalion oI

rcsults suhmitlcd in

thc quarlcrly

reports.

A schedule for

Air Quality

Monitoring is

hcing eslahlished

lo ensurc

compliancc with

the National

Amhient Air

Quality

Standards. The

recomrnended

installation of an

indcpendcnt air

quality

monitoring

station in thc

vicinity ol thc

quarry sitc will

he tully

complied with.

It is pertinent to

rnention hcrc

that thc quarry

silc at llarinagar

is situatcd at

lopographic

locat ion

surrounded hy

nalurally grown

trccs and hcrbs.

notwithstanding

thc fact that till

dalcd no any

complaint of air

pollution is

rcported from

IJarinagar quarry

site. Ilowcvcr,

variorrs allcmpls

havc becn takcn

to rninimize the

air pollrrtion.

A schedule lor

Air Quality

Monitoring is

hcing

cstablished to

cnslrre

compliancc

with thc

National

Anrhient Air

Qrrality

Standards. The

rccommended

installation oI

an ihdcpendent

air quality

nronitoring

slation in thc

vicinity of the

quarry site will

bc firlly

complied with.

Rcsults fiom

this

monitoring

rvill hc cross-

vcrific<l and

included in the

quartcrly

rcports The

Panchawati

Qudrry,

surroundcd by

nat ural

vegetation, has

not reported

any instances

ol air

pollulion. hul

ongoing

clftrts arc

focuscd on

To strerrgthcn

the monitoring

mechanism at

thc rcspcctivc

sitcs. this olficc

has installcd

CCTV cameras

with wi-Fi

conncctivity at

the rnain

entrance poinls.

Thcsc calneras

are operational

2417.
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lllrnllnlzlllB

p()tcntial

cnvironmental

inlpacts.

J A systenl should be

put in place in ordcr

to cnable

ccntralized

rnonitoring r.rf

passagc of materials

liom thc quurry

blocks. In this

rcgard, c-way

perrrrit systern cr.ruld

be explored lbr

trucks/carriers at

entry/exit points ol'

thc rluarry. Alst-r,

trucks/carriers

should have

mandatory enabled

GPs.

A perrnancnt

rnonitorints

station is

lunctional with

rotational duty

staf'f round the

clock ut the site.

Moreovcr, a

centralizcd c-

'l'ransit l'ass

systenl is

currently

opcrati()Ilal li.rr

transponing

quarry products

liom I larinagar

Quarry site and

cross chccking

of trucks

carrying quarry

products at entry

and cxit points

oithe cluarry has

been curried out

by rrraintailiug

tnovelIIclIt

rcgister by the

duty statli

Further, it is

rciteratcd thut a

24x7 CC'I'V

camera with Wi-

Fi connection &

inverter has

already bcen

installcd at the

main cntrancc of'

A pernrancllt

nronitoring

stution with a

dedicated duty

stalf is active

on-site to

ovcrscc ull

activit ies

round thc

clock. A

centralized

"l-ransit Pass

systcrn is

L)pcrati()nal t()

regulate thc

transponalion

of quarry

nratcrials.

[,)ntry and cxit

points arc

rnonitored, and

a Ilr()vclncnt

rcgister is

rrrairrtairrcd to

ellsurc

accuracy irr

recordutg

nratcrial

transpofiati()n.

Since no

quarrics alc

()pcrationul, thc

earlier c-trarrsit

pass systern was

used tbr

tratrsp0ninB

quarry products

li'otn thc

respcctive sitcs

by thc duty

stafll 'l'rucks

currying quarry

products wcrc

cross-checked at

the exit point,

with a

lll()vcntelll

rcgister

rnaintained fbr

rccords.
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lhe proposed

I larinagar quarry

sitc. with DVR

and rotational

duty staff has

bcen lirnctional

round the clock

for routine

surveillancc and

on-site

verification lo

ensure extraction

of quarry

matcrials

adheres to

pcrrnitted values

and that no illicit

rnining activitics

take place at the

sifcs.

4 At prcsenl. the

rnethodology lor

calculation of

cxtractcd material is

based on volumc of

thc truck or carrier.

A robust scientific

nrcchanism shorrld

bc putin placc to

arrivc at an accurate

picturc in tcmrs of

rrrcastrrqncnl ol lhc

rnatcrial.

At present the

methodology for

calculation of

cxtractcd

material is done

in accordance

with the volume

of thc tnrck or

carriers. Plans

and efforts arc

hcing initiatcd

for inslallalion ol

robust scientific

mcchanism to

cnsrlrc accrrratc

piclrrrc in lcnns

of mcasurcnrcnl

of lhe nralenals.

The current

nrethodology

for assessing

cxtracted

materials relcs

on the truck

v'olumc.

Howcver,

steps are hcing

takcn to

implement a

nrorc prccise

scicntific

mcthod to

cnsurc

accrrrate

calculalions of

ext racted

vohrmcs.

The

methodology lor

calculating thc

cxtracted

material is

based on thc

volumc of thc

tnrck or carricr.

Plans and

efforts are

undcrway to

inrploncnt a

more rohust

scicntific

mcchanism to

cnsrrre accuralc

mcasurcmcnt of

the rnaterials.

5 Maintenance and

upkccp of pollution

A

comprehensivc

A

plantation

tree A

comprehensive
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colllallultcltt

lncasufes: Altlurugh

thcrc wcrc tlo

violations observcd,

Sprinklers, dust

collectors, wind

breaking sheets,

green belt etc. being

signiticant in

keeping air

pollutiorr art-rund the

quarry or stone

crushing siics in

check. Hcnce, their

rnaintenance is

equally importallt,

which sluruld lbnrr

part 0l'thc quarlcr

rcporl.

trcc plarrtatiotr

initiatrvc is being

dcvelopcd in

collaboration

with Forest

Departn)ent

within the quarry

arca t() suppon

biodiversity in

spite ot' the t'act

that natural

gruwn trees and

lcss pollution

exist in and

around at thc

I lururugar quarry

sitc.

Moreover,

nccessary

dilcctiutrs wcre

givcn tu all

qualry lcasc

ho ldcrs ttr

sprinkle water,

placing wind

breuking shcets,

green bclt etc.

I'or kecping air

pollution in and

around the

quiury sitc in

check and

control.

lflrttuttvc ts

bcirrg

undcrtakcu in

partnership

with the Forest

Dcpartnrcnt,

lbcusing on

enhancing

biodivcrsity

around thc

quarry sitc.

Despitc thc

existing

natural covcr,

additional

ellorts urc

bcirrg ruadc tu

crcatc a

sustainable

environrnent in

and around the

Patrchawuti

Quarry.

llcc plarrtatiurr

initiative is

bcirrg dcvclopcd

irr collaborutiorr

with thc l'orcst

l)epartmctlt

within the

quarry urea t0

support

biod ivcrsity,

alolgside thc

prcscrrcc ol'

rraturally growrr

trces and thc

generally [ower

pollutit-rrr lcvcls

aluurrd thc

quan'y sitcs.

l'urthcrrrrr.rre,

nccessary

pollution control

lr)cAsures,

irrcludirrg thc

Irrairrtctrarre c ot'

sprinklers, dust

collectors and

grccn belts, will

bc actively

irnplcmentcd to

rnitigatc air

pt-rllutiort aroutrd

thc quarry arrd

stonc crushing

sitcs.

6 Social

Responsibility: lt

should be a

mandated social

responsibility of thc

units iuvolved irr

quarry and stone

crushing tlperations,

Nccessury

dilcction has

bcen given to all

quarry lease

ho lders tbr

propcrly

rnaintairring

adcquutc

All (prart y

lcascho ldcrs

havc bcerr

instructed to

entbrcc dust

cotrtrol

measures, such

as legular

(lurrctrtly, no

quarrics arc

operutional .rt

I)iglipur'l'ehsil.

I lt-rwcvcr, oncc

quarry sites are

operati()rlal,

llcccssal y
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to properly maintain

adequate vegetation

rorrnd the pcriphcry

to prcvcnt thc

sprcad of

dust/particu late

llrattcr in tlrc

srrrrorrnding arca.

vegetation

around the

pcriphery of

quarry silc lo

prcvcnt thc

spread of dust/

part iculatc

lnatlers in the

surrorrnding

arca. Plans have

heen chalked out

for re-grassing

dislurbed area

and planting

vcgctation

around lhc

pcriphcry to

prevcnt thc

pollut ion.

waler

sprinkling. the

installation of

wind-hrcak ing

shccts. and thc

establishment

of a grcen belt

arorrnd the

periphery of

thc sitc. Plans

are also

underway to

re-grass

disturbcd arcas

and crcate

additional

vcgctation

bullcrs to limit

lhe spread of

particulate

maller.

directions will

be issued to

leascholders to

nraintain

adcquatc

vegetation

around thc

pcriphcry of the

quarry sites to

prcvcnt thc

spread of dust

and particulate

matter in the

surrounding

afeas.

Measurcs to hc

rrndcrlakcn drrring

transpodation:

Although. the

quarry was nol

opcrational during

thc site visit.

conrmitlce strongly

emphasizes lhat

Trucks. carrying the

malcrial beyond the

pcrmissible limit. if
any should be

strictly fined and

rcpcatcd violation

should resull into

sciarrc ol liccnsc.

Propcr covcring of

matcrial loadcd on

tnrcks is csscntial to

The dcputed

staff under

Rcvcnrrc

l)cpartrnent is

rcgularly

carrying out

chccking ol

lnrcks and the

quantity of

canying

materials. Any

violation will be

dealt in

accordancc with

Andaman &

Nicobar Mines

and Mincrals

Act.

Thc staff frorn

thc Revcnuc

Dcpartmcnt

con<lucts

rcgular

inspcctions of

tnrcks to vcrify

conrpliance

rvith rnateria I

transport

limits. Any

violations

identified will

bc dealt with

as per the

provisions of

the Andaman

& Nicohar

Mincs and

Minerals Act.

Upon the

conlmcncemcnt

of quarry

operations, the

deputed revenue

staff on duty

will bc directcd

(o check the

trucks and the

quantity of

materials being

carried. Any

violations will

bc dcalt with in

accordancc with

the Andaman &

Nicobar Mines

and Minerals

Act.

7.

I
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prevent

dust/part iculate

matter tbrm

spreading across the

transit route.

Sat'ety measures ol'

workers: Since, thc

quurly was D()[

opcrational, it

cannot be

ascertained whether

propcr protcctive

gears arr: being

providcd to thc

works or not,

however, it shall bc

the responsibility ol'

the enrployer t0

provide its workers

with industrial

safbty .gears like

helmet, tace mask,

eye sati:ty gcar etc.

and provide thern

with accidental

insurance covcr.

'l'hc opcrutors

should also

rtrairrtuirr a risk

assessrncnt rcgistcr

and havc an

occupational sat'ety

polity in place,

Necessary

dircctions truvc

alrcady becrr

givcn to all the

lcasc ix-rltlcrs tr-r

provide

apprtrpriatc

protcctivc

equipurcnts and

industrial salcty

gcars to all the

workers and

providc therrr

with accidental

insurance cover.

Alt

Icascho ldcrs

havc bcctr

dirce tcd to

supply

appropriatc

protcctivc gcar

and sat'cty

equiptnent t0

workcrs. 'l'hey

are alst-r

rcquircd to

crrsure that all

employees are

covered by

accident

insurancc.

As of trow, nt-r

quarrics arc

ul)cIirti()nal.

()rrcc thc

quarrics arc

(Jpcrati()nal,

dircctious will

be given to the

Ieascholdcrs to

prr-,vide

apprr;priatc

protcctivc

cquiptlerrt antl

industrial satety

Bear to all

workers, along

with accident

itrsurartce

co vcraBc.

SOU'l'H ANDAMAN DIS'l'RlC'l': (A copy rcccived lionr O/o Assistant cr,rrrulissioner
(Settlernent), Soulh Andarnan is annexcd as Altnexure- 2B)

S.

No.
Recornrnendations of thc

Cornnrittee
Current Status/ Action laken

Report

'l'he'l'chsildar, Sri Vrjaya I'uranr

rcponctl that thc regular irrspcutiorrs

arc bcirrg corrductcd at thc quarry

Although no violations were observcd

during the sitc visit, quarterly rcview

ol' the quarry alrd stollc crushsr

E.

l.
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operalors should be done. In casc

lhere is arry finding wherc

nonconrpliancc of rcgulations is

ohscrvcd. F.nvironnrcntal

Conrpcnsation, bascd on

mcthodology given hy CPCB should

hc imposed. Repeatcd r.iolations of

the norrns should result into

hlacklisting of thc unit.

srte and any violations ol the

prescribed norms are identified and

rcported promptly for nccessary

action. Moreover. stafls have hcen

dcputcd on duty at thcsc check posts

round thc clock to monitor and

rcgulatc the transportation of quarry

products.

) Strcngthcning Monitoring

mechanisms: Apart from submission

of SPM test rcsults in the qrrartcrly

rcpods subrnittcd by the Stone

cnrshcr units, an indcpcndcnt air

quality monitoring station should be

inslalled in thc vicinity ol the quarry

site lor cross verification ol results

subrnitted in lhe quarlerly reporls,

Currcntly, onc Continuous Ambient

Air Quality Monitoring Station

(CAAQMS) is opcrational at

.lunglighat. In addition, three more

air quality monitoring stations are

installed at Aberdeen Bazaar,

Rrookshabad. and Chouldari.

Quart.erly lesl reporls lrorn lhese

stations will he subrnitted

accordingly.

.1. A systcm should he put in place in

order lo enable cenlralized

monitoring oI passage of materials

from thc quarry hlocks. In this

regard. e-way pcrmit system could be

cxplored for tnrcks/carriers at

entry/cxit points of thc quarry. Also,

trucks/carriers should have

mandatory enablcd GPs.

Chcck posts have been installed at

the enlrance o[ the quarry site. and

duty slal[ has been deployed around

the clock to monitor and regulatc the

transportation of quarry products.

Whilc.thc c-way pcrmit system ts

not currently in placc, steps are

being takcn to cxplore its

implementation for trucks and

carricrs at thc cntry/cxit points ofthc

quarry. At present, transit passes are

issued by the District office for

vchicles transporting quarry

products outsidc thc quarry blocks.

Only vchiclcs with valid Transport

Permits (TPs) are pcrmitted to

transport thcse products.

Additionally, platrs are in place lo

cquip trucks transporting quarry

products with GPS devices for better

tracking and monitoring.
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4 At prcsent, thc methodology tbr

calculation of extracted material is

based on volumc of the truck or

canier. A robust scientillc

mcchanism should be put ir place to

arrive at an accurate picturc in terms

of rneasurement ol'the material.

'l'he calculatiorr ol' extractcd

materials transponed Iiom the

quarry site is currently based on the

volurne capacity ot' the trucks. A

prr.rpt-rsal has bcen initiatcd to inslall

the weighing bridge at quaffy area

lirr accurate ulcasurcrncnt ol'

tnatcrials which is utrder process.

5 Maintenance and upkeep ot' pollutiorr

contai-ntnent measures: Although

there wcrc no violatiuns observed,

Sprinklers, dust ct-rllcctors, wind

breaking sheets, green belt etc. being

signilicant in keeping air pollution

around the quarry or stone crushing

sitcs in chcck. Ilence, their

nruintcnancc is cqually irrrportant,

which should tbrrn part of the quartcr

repon.

Itepult subrnitted by the 'l'ehsildar;

Sri Vijaya l'urartr is etrcloscd

hcrewith. (Anncxurc- 2C)

6. Social Responsibility: It should be a

mandated social responsibility of the

units involved in quarry and stone

crushing opcrations, to properly

maintain' adequate vegetation round

the periphery to prcvcnt thc sprcad ol'

dust/particulate matter irr the

sulrouttding arca.

Most Stone Crushing Unit (SCU)

operators have nBintained adequate

vegetation around the periphery of

their units.

As regarding the quarry sites, it is to

subnlit that the sarne is lucated in an

isolated area, surroundcd by

naturally Brown trccs and plants.

Quarry and SCU opcrators havc

bccrr instructcd to plarrt additional

trccs to hclp prcvcrrt tlre spread ol'

dust irr thc surroundirrg arcas.

7 Measures to be undertaken during

transportation: Although, the quarry

was not operational during the site

visit, comrnittee strongly emphasizes

that Trucks, carrying the material

Strict monitoring is done to ensure

that trucks carrying quarry products

Aom the quarry site operate within

permissible weight/capacity limits,

Staf'f! have been engaged at the
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beyond the permissible limit, it any

should be strictly fined and repeated

violation should result into seiz,ure of
license. Proper covering of material

loadcd on trucks is cssential to

prevcnt dust/particulate matter form

spreading across the transit route.

quarry entrance for this purpose.

8. Safoty mcasurcs of workers: Since.

thc qrrarry was not opcrational. it

cannot he asccrtained whether propcr

protcctivc gcars arc hcing provided to

thc works or not. howcvcr. it shall hc

lhc rcsponsibility of thc cnrploycr to

provide ils workcrs with indrrstrial

safely gears like helmel. face mask.

eye salety gear elc. and provide them

with accidenlal insurance cover. 'fhe

operators should also maintain a risk

assessmcnt registcr and have an

occupational safety polity in place.

Safcty equipmcnt usage within

SCUs and the quarry sitc is currcntly

inadcquatc. Although safety

equipmcnt's arc found to be

provided hy thc SCIJ and quarry

opcrators to thc workers but its

usagc is often limitcd to the time of

inspections.

llence, all thc SCU Operators havc

bccn issued noticc accordingly vide

R.C No. 1897/TSVP/2024 dated

13.12.2024 to rectifu the

deficiencies noted in their respective

SCU.

Regular instructions are issued to

ensure propcr use of safety

equipmcnt in thc quarry and SCU

prcmises.

Morntr"r i;6cr'|t af V

ttr rli,"tlcorrtr (rl' Conrn't li I I r

;;;;;" g 616elra? rsllrttir

OottYSuni'Port 
Flrit
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ANNEXURE 2A

F.Nc.6-7/Rev-Crushrl r/IlC(N&HA)1Vol-)U2O23l 34*.&
sicrnq f,ell HdqK s{rr{rTlA&N AoMtt{tsTRATloN

sqtgrn frr mHkq/oFFrcE oF THE DEPUTY CoMMTSSTONER
wst mtr qs{ 3rgJrH"/N&M ANDAMAN

qIqIEqVMAYABUNDER
{c*ri*ft{d&*

Mayabunder, dated ,n**rffiooembec 3024
A,s'

{ffr
$

The Mernber $ecretary, ANPCC
Departmenl of Science and Technology
Andaman and Nicobar Administration
Doilygunj, Vliava Furam

Sub:- In reference [o Hon'ble NGT Order in O.A No. 35712023 dated
25.09.2024 - reg.
Ref :-Your letler No. 7-681PCC/NST (O.A No. 35712023)12023fiAA
dated 07 "1.1.2024

Sir,

With refereuce to your lelter under reference ou the subject cited
above, I arn directed to su]rmit herewith the compiled intbrrna[ion regarding
the current status along with an Action Taken Report regarding the
recornmendations *utlinecl in the Joint Committee lleport is enclosed
hererryith for furlher n€cessary action a[ your end please"

Yours iaithfully,
Encl:ala

Digitally signed by
Rajeswari
gq*clsrr&tfii0a4,qatffiesr)

DC's Office, N&[,1 Andaman
Mayabunder

Annexure

Commqndatiorrs of thq Qorumitt*"e,

though quarlerly review 2,1x7

quarr]' site situaled ara with !tii- of
durino Harinagar has been vity and a

visi[, qua Hor*"eve{, rr0 has ocaLecl

s.No.l Curnrnt Status/Ar:ti*n Taken Retrrort

lCourmendatlonsof lHarinagar
Itbe Committee I

lPanchawati [ltadhupur &
I lshyamnagar

1

r:f thtl quarn, tration has iiI Llpur a
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and stone' crus
operators should

nltoring
echanisms

from submission
SPM tesl results i

quafterly
ubmitted by tlr

schedule for
uality Monitoring

ational Ar:rbient
uality Standard

verifi.catiorr
ational

ensu
to tes

served during t main entrance hyamnagar
t. At present o Panchawabi

lease
M/s G

e. In case there hotd uarn/ site. Th een
any f,nding where nducted.

non compliance o ager (Project),
Port Blair is

tlr a DV& ls urrently, no
regulations by
bserved. t '

irrvironn:ental
g the signed on opera

bearing sile No
-E, Harinagar.

tional basis. t
ation, his setup is ocaLions

n rnethoclolo Steps are being taken ce to ensure Dieflip
siI.ven by CPCB to maintain 45 degree per monito

hould be and extractlon ls f quarry activiLies,
ted viola firred rnore Lowards th a specific

f the norms slr region. n adherence
ulL r, stric

btacklistirig of th
un[t.

,struction lras
sued to cluarry

and bhe prevention

lder to adhere
of unauth
mining.

the norms
s grven A recent

at
ti Quarry,

no

environmental
norms.
leaselrolder

instructed

with
45

slope
excavation

re slrictly to
the regulations

by tbe Centra
PoLlution Con

oard (CPCE).

2 trengthenirrg scliedule for strengtherr
ualiLy M

eing esLablished being develo hanism
cornpliance respectiv

mon

tliis
has

to
adherence

Stone crusher units, for air

an

Standards
Quali

meras wittr
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n independent
lity rnonitoring
tion should

installed in It
of the q

ite for
of

ubmitted in
quarterly reports

/exit points
tlie quarry. Also,
Lrucks/can'iers
hould

Ps

be submitted to lhe
te

quarLerly report.
is pertinent

ntion herc thal
site

is situated
graphic 1o

grown
d

twithstanding
facL that till dated no

conrplaint of a

is lep

Quarry s

quarry has

outrried
intaining movern

register by the du
staff.

er; it is reiterated
at a 24x7

with
nection &

atready

rrrri I I

and
to

relevant
as part

authori
of

nvironmental
nce repoft.
Panchawati

Quarry, surrounded
by natural

n, has

es of
on,

ing efforts are
o

izing
tial

perm ce

station
a dedicated

staff is active
-site Lo oversee

activities round

mam

ts. These

meras
onal

al
e-

sys
used

Fi
vity

Harinagar
te. Howeveq, various used

pts has

to minimlze
poIution

system should
in place in o nitoring station

o enable centralize
orlng duty

d the clock at th
Moreover,

ssage of rnateria

locks
the I

In
e-I ray

e-Transi clock.
system is

tern could currently operational system is
transporting

the
red

rting

respec
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rtation ty staff

qua

a
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t the

is rnainlained nL, with
accuracy in
g maLerial ister
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and cross checking rry materials. ks
trucks carrying ntry and

Ira ucbs at entry a ts
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t

t
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at the
of

main
the

pkeep of polluLion
onLainn:ent

ntrance
d Harina
site, with

nd roLational du
has been

nal round th
ck for

Iance and
verillcation to

re extraction
arry nraterials

Lo permitted

tation initiative is

g developed in

dheres
Iues and Lhat

t urining activities
place at. tlre sites

e arrd comprehensive tree
iliative

planLa[io

is

easures: Althouglr Ilaboratiorr wi.th
were no Departmerrt

the quarrT ar'eaobsenied,
iprirrklers, dust
ollectors, wind

support biodiversity g

spite of the fact tha
sheets, orown

beti etc. being Iess po[ution

Forest ing
arbment,

ity arto

quarry site.
pite the existing

thin

cor:rprehensive
tree plantatio

tive

collaboration
bhe Fores

ent

rn and around at

4 A.t present, the
nrethodology for
calcula[ion of
extracled materlal is
based on volume of
tlie truck or carrier.
A mbust scientific
mechanism should
be put in place to
ar:'ive aL an accurate
picture in tenns of
measurement of bbe

material.

At presenl the
rnethodology for
calculation of extrac ted
material is done in
accordance with the
volume of the truck or
carr'iers. Plans and
efforLs are being
initiaLed for installation
of rtbust sclentific
meclranisrn to ensute
accurate picture in
terms of rneasurement
of the materials.

truck voluure
owevet steps arre

ment a more

urate
S

volumes

Iogy
rng

taken

sc

to

ls relies

methodology
for calcula
the exlrac

sed on the

and efforts
urrderway
ir::plemenl:

accurate
easurement

rs

e ot
ck o

tific

ure

rials

Plans

I€

aLerial

air pollution arinagar quarr5r site. tural cover, upport
area
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round the quarry or
crushing siLes

check. Hence, tions were giveu
maintenance is all quarry leas
lly irnportant, to sprinkle

hich should form er, placing wind
of the quarter ,king sheets, green

etc- for
pollution in and

the quarry si
check and control.

7 easunes to deputed
dertaken d Reven

ent
, the qua carrying ou nducts

s not opera of Lmcks a speclions
ring tlie site visit, quanli[y of

ornmittee strong erials. Any viola
be dealt

rnpliance
phaslzes aterial transpo

, carrying mits.
aterlal beyond t & ns identiEed

ible limit, be dealt with
should be ttre provisions

necessarv being n:ade
a sus

nt in

Quarry.

staff fnorl

rtmenI

resence

n and aroun
quarry

tes

erations,
puted

ues
duty will

k
and

ty

Iy

lo

Currently, no
quarries are
operational at
Diglipur Tehsil.
However', once
quary sites
are
operational,
necessar].
directions will
be issued lo
leaseholders to
maintain
adequate
vegetation
around the
peripllery of
the quarry sites
to prevent the
spread of dust
arrd particulate
matter in bhe

surrounding
areas.

6. S o cial Responsibility:
It should be a
mandated social
responsibility of the
ur:its involved in
quarry and stone
cnrshing operations,
to properly maintain
adequate vegetation
round the periplrery
to prevent the spread
of dust/particulate
matter in the
surr.ounding area.

ecessary direction
been given to a

lease holders

taining ade
tion around th

prevent the
dust/ particulate

have been
lked out for

planting vegetati
rournd the periplreryr

the pollution.

r

of quarry

rn
urrding

disturbed

the
area.

instrucLed
e dust contrt

ures, such a

tablishrrrenL of

periplrery of
te. Plans are
derway to

kling,
of

streets,

C

lders

war

belt

tional
and

particula
Iirnit the

na**aqaamnnl

Upon the

and repea

es and ]r4ine

the Andaman &

cks
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lation should
ult into seizure

of materia
oaded on trucks

sential to
t/parLicula[e

form
g across the

icobar ir4ines
Linerals Act. be dealt witlr

ce

th

icobar M
Minera

the

I Safety rneasures of
workers: Since, ttre
quarry was not
operational, it cannob
be ascertained
r,r,hether proper
protective gears are
being provided to the
works or not,
howeveq, it sba[ be
the responsibitity of
the employer to
pror.ide iLs wor'kers
with industrial safety
gears like heh::et,
face mask, eye safety
gear etc. and provide
tlrem wib[: acciderrtal
insurance cover^.

The operators should
also maintain a risk
assessment register
and have an

occupational safety
polity in place.

already been
all the lease holders

to provide appropriate
protective equlpmen
nd indusLrial
ars to all the
d provide them

cciderrtal insura

ecessarT leasehold,
been dirrecl

sup
ppropriaLe

feLy equipmerit
rkers. They

also required
nsurE thal
rnployees

by acciden

have

Insurance.

gear an

of now, no
quarries

irections
given to th

ndustrial
ty gear to

workers,
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1/1/I
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rve

t
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ANNEXURE 28

F.No. I so/Acs/eUARRyITS_r/NGr / 2oz4 / gC
B',EI-{,{i 3ITSW (.<}*-fii iFr ErqfBq

OFFICI OF THE ASSISTANT COMMISSIONER(SPTTLEMEI{T}
fr Fqqwc, 

"::ViJaya 
puram

clatccl tl:e \t'tL January 2025

The \Ienr ber -\ccrerarl..
Follution Contrnl Committce.
Department of Science & Technolog,,,
A & N Administration. Sri \rija1'a puram.

to.

SubJect: - rn reference to Eou'ble NGT order ln o.A No. 3sr/2o2s dated
25.O9.202t$-rcg ln tle matter of Ortginal Appltcatlon No. 357t2O23-p.S. Saboo
{ap$Icant} Versus Unlon Territory qf .fin,damsn & Nlcobar fslands (respondentf-

\Yith reference to _\-our letter No. Z-69/pCC/ NGT(O.A No.
S57/2023)12O23/7OO dated 07.ll-2O24 regarding tl.e above mentioned subject, the
pointnise repl5'is gir.en belon' for _r"our kind information please.

*

Sl No. Recoaaen&ttons of the
como,ittee

Reply

The Tehsildar, Sri Vijaya Puram
reported that the Regular
inspections are being conducted
at the quarry site and any
violations of the prescribed
norrns are identilied and
reported promptly for necessar5r
action. Moreover, staffs have
been deputed on duty at these
check posts round the clock to
monitor and regulate the
transportation of quarry
products.

o1. Although no r.iolations \t'ere
obserr.ed during tlle site visit,
quarterl-1. revierr of the quarr5r and
stone crusher operators should be
done- In case there is any finding
rn'here noncompliarlce of
regulations is observed-
Environment Compensatjon based
on methodologr given by CPCB
should b€ imposed. Repeated
violations of the nonns shor:Id
result into blacklisti.g of the unit.

Strengthening methodolory
mechanism: Apart from
submission of SPM test results in
the quarterly reports submitted by
the Stone crusher units. An
independent air quality monitoring
station should 5. installed in the
vicinity of the guarry site for cross
verification of results submitted in
the quarterly reports.

Currently, no air quality
monitoring station is installed in
the vicinity of tJ e quarrSr site.

A system should be put in place in
order to centlalizrd monitoring of
passage of matcrials from the
quarry blocks. In this rcgard, e-
lsay permit systern could be
explored for trucks/carriers at
entry./extt points of the quarry.
AIso, trucks/ carriers should have
mandatory enabled GPS.

posts have been installed
at the entrance of the quarry site.
Further, duty staffs have been
deputed on duty on duty at these
check posts round the clock to
monitor and regulate the
transportation of quarry
products.

Check
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.l.11 XURE 2C

(3

Datcd the l6th Dcr:embcr,2024

REPORT

Sub:

regard, a report has been received from the revenue Iield staff of
Brookshabad and Brichgunj villages and the following point-wise report is
submitted as under:-

1. Inspectlon and Monltorlng:

Regular inspections are being conducted at the quarry site and any
violations of the prescribed norms are identifred and reported promptly
for necessar5r action. Moreover, staffs have been deputed on duty at
these check posts round the clock to monitor and regulate the
transportation of quarqr products.

2. Air Quality Monltoring:

. Currently, no air quality monitoring station is installed in the vicinity
of tJre quarqr site.

3. Monitoriag of transportatlon of Quarry products from quarr5r blocks:

. Check posts have been installed at the entrance of the quarry site.
Fbrttrer, duty Stalfs have been deputed on dut5r at these check posts
round the clock to monitor and regulate the transportation of quarry
products.

. No e-way permit system is being followed. Presently, transit passes are
being issued from District oIlice for vehicles transporting quarry
products outside the quarry blocks. Only vehicles with valid Transport
Permits (TPs) are allowed to transpo( quarry products.

. Trucks transporting quarry products from the quarry site are not
eguipped with GPS devices for tracking

4. Calctul:ttlon aad measur€m€nt of matorlals extraoted,:

c Thecalculation of extracted materials transported from the quarry site
is clurently based on the volume capacity of the trucks.
Implelrrtentattor. of arobuet scientific mechanism in this regard is very
rnuch rcqu,ired and will help in accurate measurement of materials
beingtraneportnd

S.Yegetatlon and Durt Control;

Most scu (stone cru.ehing unit) operators have malntained adequate
vegetation around the periphery of thelr unlts,
As regarding the quarry site it is to eubmlt that the same is located in
an isolated euea, Gurrounded by naturally grown trees and plants,
Quarry and scu operators have been instructed to plant additional
trees to help prevent the spread of dust in the surrounding areas.

a
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6. Measures undertaken during transportation:

Strict monitoring is done to ensure that trucks carrying quarry
products from the quarry site operate within permissible
weight/capacity limits. Stafls have been engaged at the quarry
entrance for this purpose.
Trucks carrying dust or particulate matter from SCUs are properly
covered to prevent the spread of materials along the transit route.

7, Safety measures for workers:

Safety equipment usage within SCUs and the quarry site is currently
inadequate. Although, safety equipments are found provided by the
SCU and quarry operators to the workers but its usage is often limited
to the time of inspections.
Regular instructions are issued to ensure proper use of safety
equipment in the quarry and SCU premises.

8. Maintenanee and upkeep of pollution containment measures:

The detail in this regard in respect of Stone Crusher Units functioning within
jurisdiction of PC 11 is furnished as under:

a

a

a

a

sL.
No.

l{ame of SCU PCC
valldlty

Avatlabtltty
of
Sprlnkler

Avatlablltty
of wlnd
breaker

Dugt
Collector

Vegetatlon
around the
oremises

Whether Safety
meaaurea
followed or not

1 M. Saroja (MRL) upto
06.06.2027

Yes Only front
side covered

No Yes Workers found
wearing helmet
and shoe at the
time of
inspection.

2 AGP
Construction
Company Pvt. Ltd

Upto
06.06.2027

Yes Yes Yes Yes Workers found
wearing helmet
and shoe at the
time of
inspection

3 Ashes
Products

Stone upto
03.o9,2027

Yes Covered from
three sides.
Back side
not covered

Yes Yes Crusher
found
functioning.

not

4 Sumangalam
Metalics hrt. Ltd

Upto
30.06.2029

Yes Yes No Yes Workers were
found wearing
helmet and shoe
at the time of
inspection

5 RDS Project Ltd Upto
24.05.2027

Yes Only two
sides are
covered.
Back and
one side are
open

Yes Yes Workers found
wearing helmet
and shoe at the
time of
inspection

6 S Asaithamby Upto
06.06.2027

Found
installed
but its
motor was
under
repair at
the time of
inspection

Only three
sides are
covered.
Backside is
uncovered

No Yes No

a Ashwin Stone
Products
(A.L. Suchitra)

Upto
06.06.2027

Yes Only three
sides are
covered.
Backside is
uncovered

No Yes Workers were
found wearing
helmet and shoe
at the time of
inspection

8 Swathy Stone
Products
(S. Subramanian)

Upto
1o.12.2027

Yes Two sides
including
front
covered.
Remaining
two sides are
uncovered

No Yes No

9. M. Armugam Upto
24.05.2027

Found
installed
but its
motor was
under
repair at
the time of
insoection

Covered from
two sides
only
including
front side.

Yes Yes No
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10 Ramesh
Products

Stone Upto
24.O5,2027

Found
installed
but motor
under
repair

Only front
side covered.

No No No

1l Pragati Stone
Products
(8. Maleswaran)

Upto
06.06.2027

No Only one
side covered

No No No

12 D. Visalakshi Upto
24.05.2027

Yes Two sides
including
front
covered.
Remaining
two sides are
uncovered

No No No

13 KRP company
(K.Radha)

Upto
15.03.2030

No Yes No Yes No

L4 A Ramar Upto
t5.o3.2027

No Only front
side covered

Yes No No

15 PR Enterprise
(P. Govindanl

Upto
03.o9.2027

Yes Yes Yes Yes No

16 R Setupathy 03.o9.2027 Yes Only
sides
covered

two
a.re

No Yes No

t7 Naresh Ram Upto
24.O5.2027

Yes Only front
side covered

No Yes No

18 Shyam Lal Upto
24.O5.2027

Yes Only front
side covered

Yes Yes No

19 Ascon
Engineering

Upto
18.03.2028

Yes Only front
side covered

No Yes No

20 Anthony Muthu Upto
24.05.2027

Yes Yes Yes Yes No

2L P. Revathy Upto
03.01.2028

No Only front
side covered

No Yes No
(The crusher is
presently not
functional)

Action taken

A11 the Stone Crusher Unit operators have been issued notice vide R.C.
No. 1879/TSVP|2O24, dated 13.12.2024 to rectify the deficiencies noted in
their respective SCU within 1O days. Copy of the same is enclosed herewith
for kind pemsal

Submitted please 4q
Tehsildar, Sri ViJaya Puram

Ac (s)
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